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T AT FAT AT, ST AT HTHAT 2, o ATHTT &= & (70 qq10 T ST TRATSET H QT F & o0 9697-
FTAFH T ATATAT HT |

6. gfRESET / s v At

AEET T FYEdE G FATAO STEqrierd FaerT, FfHcas (srarede/spEs) it ga-qiamsti i gagrs w1 a@r g«
TR ITTAHT0T GTET AqATad wefT A, qavane Frorr o Afaderi, g gieagrsit ofiv qiaarst (39 F7 F a1 da =
AT T TR AT § | S9adah TRITSHET 1 39 TaT, Feff aert o ffaderdt, ga-giaarsi siv giearsi
FETE A 9 | @ads 30 O § oOdl 6 AT qEAH ATEHRION G AqHISd UHT JISTATSA /AT T FETe o
ATATAT FXA FT TAT AT g AT = (FIETTST F "G FAAT B AATese #) g Fgiha se-FAEEt,
THTHATT ST THAaT STHTHT i Ut 7 fY FSTE T ATUTAT FIT TAT TAAAF 1T 30 AAHIT F st
et 3T 0 qEF T Freae UH T80 § IS SIea</aada/H9Tee Fed, T o7 T 937 Fd T h5 (ohed Tai g
Y A TH FAIL F AT(cas® AT FIA & THT g |
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7. AYTEHE/-ET T Fosll

7.1 ST (ATTEAS/-GT) T oot g BEAFH - G9GdF 7 AT F HGHA ¢ ¥ THAQT ¢ % el F1 (AITEHe/q-
T) F Feol AT ATSTCAT F HH AT TAH TTIEHLOT, ST St ATHAT 2, T ATHTT &A1 T THT I¥ TZTAIAT FIL T 1L
Td g | gaad® U T IRATSET & q EfAcest, TE-gtEadret ¢ gieaet §
T TAT X ATHTA &1 [ART (ATTCHE [ET) & Fool Hl GUA H AATAT <dT §, 9 a6 6 qF, I8, 99, A,
FHATT, [T TAAT TS FIT Icqe [T ST SATTET “STTATIANT HedAT” F HIL0T <37 srrar faherar 7 21 siw e
TrgeT g & i G i warfaa 7 G gr aanfe, af afRersET # @ &3 § et wear i Rataat
F FLO I g2 &, A7 a9 SAEel o7 a7q I HgHd & [ q9ade (AATCH/qET) F Fool ! TEIT & (o7 797 & faear
FT ZHATT GIIT, T 1o THT STTATIAT HeAT T Rafaat = wia it 7 g1, ST =8 "@f=Gar 7 Fiftead R s & fow
FHAT TATAT BT | AT T 97d & TgHA g A TEhl P F2ar g & dwads & forw srreartaa gear i fafaat &
FOT TH TRATSHAT T FIATead HIAT FAHAT FATT ATAT I9T H, TH A& H THIT gl THAT AT T AYGdH
AT T IHF FTET ITT qEI0T LTI 7 sfraed F 39 a7 45 2t F oftaw arfom s | S et o ey
T % 9 § U G0 F 9gd 9 F w7 119 3T g5 gieg F310 | el g0 S R Tw e i oy &
TeATq A 50 T g Ay arEf F qe=Tq aredt =| arq ¥ "gHd gn 5 39 9 "@vadd & fAwg wE amEr
TATTE XA T ATTHE Tl 20T AT T2 5 H9aas 1 o6 FAL 6 dqid 394 TH1 el ST Tqaqre F G 7
SR fohAT ST |

7.2 ool o & forw wihar — Hvad® el A7 98w W ¥ g@d THIO-07 IToq #i3d 98 TH FC F
ATATL(ATTEH/-ET) F ool I TAq § TEGA FHT (STRT @A THTT-T Fl ST I 1 A T & Ao o Ha<
T STu | (F9d R T FA % AT, GWadd g AT THIT-T7 F T FA HF qarE F 3 "glA &
fTae AT % Te7 § gEarar e &1 FAifead B STum) Syede 30 979 F 9gHd g 3T 999 JaT g % ag sreadt
T HEds A AT Gl ff Suae, sia=arieraret, sEares Yo ® QT #3F § Fhear & qraa § arfagfd e |
ATET FoolT A % AT 39 a1d § HgHd ¢ (o6 a8 A9ada/aeel 99, S d7 7mar g1, gy 7ar [offq g9t &
A TH TATSAT & oI oidT STH-T5 ST 3 & G991 HT | G9adeh acl fl AIeHe/q-8e, ST o araar
BT, T T@ THTU-T IHeh geaTa<ul-a= & qHT T FIAIT |

7.3 SEET At (AITSHE/S[ET) FT HoSAT A | AT — SEET 977 7.2 F AqHE G0 & fortad gaar1 a1 gie 9%
oyads ¥ T #W § A7 [Agia smaers afagiaet, sedagard it U oew gEdres Yoad fAearfaa
Foh(AATEHE/T-TT) T FoolT AT T HYGdH AL HI (AATEHE/T-TT) T FoolT T | AT AT 27 7.2 F 9819 Fohw
T THA % Sa FeolT Al odT g, a7 U el &1 927 7.2 | 77 fAfAfite Ta@-wama 91 &7 SR #:7d @41 g0 |

7.4 e e T FeoT: ATATHT THTOTTT* TToq FT A 3T AT {edl T [UTEHS/TATT] FT ATEA I Fsoll & & F
TIATA, HIAAF il ag SFaarT g 76 ag swatefast it geam qaar a9 Safewr, SE7 §f 7796 21, FHT 4= atgd
AEALTF TEATAA AT Ta<T, T fafer & srqam, a1 [7eeq 7 &, e ot & srama o, dwads smaeas
TEATAST ST TFLM, FTHA &7 Aigd, SATSTeiaal il TEATA STAAT TeqT ITIAFTL FT, STAT AT ATHAT BT, THTIT THTOTTT
e T o o e 2 3 i =/ |

7.5  sefedt gIRT &R ; AETEAT T Ag ATAFH g T g TRATSET § srded w1 IE F G g/aTIH o g7 g,
ST afarfRaw #§ sraen fr T g

i Ag o, St sratedt afiasET & waEo/ame orw ST #7 yedrE  9add B R et @ #war g, ar
TqYada S0 sAaed & [0 AT 6f T T 1A FT Toq FLd T gHaATT ¢ | ATt FIT AT T T8 T T[T
TYAAH FIT SATated! 1 UH Fea | 45 fa7 % fiqe dtert grft |

76  afgfd : qf, S o afersEr GERm & S @ R s GEE f S g, F qugel st F wer
sratedt i g et grfe o forw dade Saeht |faqid, 39 &1 & F ST & sttt § Iwafa g o =t & oy
TMET T UGG F FAq Afaqid aeaaa g et &t % stavia Susfaa gl aTeaarsi g #1E Hrde 981 g
AraaT it Fufa & "ed w1 YrEwe, TS GG [SaTeHe/wTe] T F3 § T899 TgaT §, SATaT [SaTEHe/wTe] T Foall
T T AT
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ToReT sTreaTfera =reaT  =ted g % faEr, (i) =9 w2 &t ordt & aqae 477 7.1 # [Afdte arde a &fded qof; srerar
(ii) srferfe=m % siavta 39 Usfieeor & fAeaw &1 sraaET Tiaae o, st et s & & e & 7§ 39T
FIUETL §3 Bl AT % TROMTHETET, HYFdH AT eidal & TR0 ST 97, AT sAratedt TR & 3uesy et o 3urr
T s T9TE =T foAT, [sTaTede/eTe] F Hae § 3HT Ired For wiey, At # Feitfa 3w uw, sarer F |y, atagtd
qfed 39% 7 g9 & 45 a7 & fiaw, stftafaas % stavia eamsyataa fafa & dtert grft | ae=q 78 &, Stef sratedr
TRESET & et A8 Argdr, Hvadd fGed & TAw HIg (o0 [ATeHe/wie] FT Fesll |1d S, e &
AT 2% 9 SATST &7 qIATT HT, IadH Hl THF a7 g & 45 &7 % Ffraw safedt v qErae #3471 g0 |
8. AYEda FT ATHAGT AT AR
TYada TAgT AT Tedl il [HEATaTe ATaae e seaTa o -
(i) [EvEde) FT FAT T F qae H T, T5 ST arioregs e e sfaer g; wia gfF o e
A T ATerd AfwTe i ahrsT % forw st st o2 qof, areafas, wifas siw f&fee fwsar g,
(i) HEd & 9T TRATSET F7 G F & forg garw e & fafes stfeem siw srafera sqaes s
e
(iiiy AT T TraT IRATSET ¥ AL ATIEAT TRl E;
[s1F 9 Freft sraTe it TREaaTy g o TS § UHT i # et iy uw, UE wrereqaret w1 sare, G srfaer,
T, T3 storar TeAshTe 7 A8 gfgd <47 2R |
(iv) &t i@, aREsET SuEr [srreHe/mre] & B § wi fBere B =marer strar aiesr F ae
EIEREIES
(v)  ofeTsET, S i &Y [srareHe/we] % Ao § gaw Tie it g S asdft aqEed, arsad i
TiHe 3y g o7 w8, i fafer & o whram #3 % ge=ra st B T g | gEes srfafe, Svad,
TR, FAT I, a7 &7 [SATeHe/wTe] #iY FE URAT & dag |§ a9 T97at [Afet &1 g7 9097
AATAT FHUT;
(vi) EEde & 9T TH HO UL ZEATEL FLA AT ATARI g AT ST UHT IS FTT FATAT FIAFATT & fHoq1a" §
T Tidagdr FaaT o7 Jgt a7 g S gy swafedt #1 sfee, =t o Ba, & a9 ghm
ERIEEIEAC RS IS E i A i
(vii) HYEdE 7 3T W, TRATSET 7 FHAT [srarHe/mATe] wted, F FuT #, Bt s st star vawe
Ty fashY & forw 1S 31T Sfe/sraT e #3307 T9aT o7 FIS FI/aET 97 gea1eae qgi 7 8, 5
et of sohTe & =8 O F St srafedt 3 srfareTed vyt wam;
(viii) "vad® qfte Fear g T, J9as =0 w7 § emyEs A B o SRR of & 9 sretedt #r wtv
[sruTese/wTe] FT faswT e | wiaaferd agi 8 |
(ix) gFataeer fem F AeuTes & 98, yaas AEted! fi [srareHe/mre] # fates, areft, erfagef, sifas
FeoTT HIUNT 3T T & afefaat il TeAT srorar qeqw IieraTy, 9T ff 719 gr, /e |
(x) T gufea B g stfaaioe fera &t Ao aq 981 & o & saar et 9mr 2 sreaes &
ATERTE TRl & Sire/ereraT Rl e 1 A= qafeq T2 1 ATAHTL, TTiHed 9= T T2 25
(xi) a7 IFd TRITSAT F Haer § qeft TR T7ard, 78, TATE S FT TAT =7 AT, InfRAT, i€,
o, erfoat sie/sraaT arfEaat g s anrd, S off g, wer arfarerhert v eEr #7 <F 8 i a9
STHTOTTS o ST BI T UHT S7dT0 aF T adT T3 ST& a AITEHE, WAl AT Had, S|T AT ATHAT 2T,
FHA URET F Ty (Tt e, gagiaest ¢ giegredt & guteea) sratedt # o sratefaat i
TEAT T STAAT TAT TTIAFRTL T, ST Y ATHAT BT, |1T A1 < |
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(xii) A S sf/araaT IRASET F Hay § g § orar T sy eI A sraaEr arfesr st
arer Torelt ot srferfarey, sy steamaer, smaer, STTa=eT (SFT §ufcd & TSI T STTEugor =t foret
TAAT qigd) AYAH T F af ST (AT TIT 8 TaT 7 2f 39 arHie gall g |
9. @i S 9T it T
9.1 ATATIAT HeAT G % Aegefia Meafertaa Rafaat & yaas &1 9% 6t Fufa % sfaviq aa=7 ST
(i) Haas 927 7.1 § fAfase gaamate & Fiaw [sromede/mre] 999 o G3me FselT a9 # T9w Tgar § a9ar
TTFERTOT o qT8 THRATSAT & GS(Ia0r & T Tahe o6 0 Tag 997 & H1a¥ TISHT A q07ed Hid §
FEEA TEAT 2 | T T F TATST F TH9T F o0 G907 Fsat?” F7 o e sar a7 Fofa § grm sy
Tt ffgest, ga-giawst i giaemsit £ saeesdt F qrr g7 v & gl g, a7 aeAt F S+ agata g2
g o orees for 9o SHToras sfT STfEr T sHrores, St oft THeT g, qeAw Gty gy S har
TATET
(i)  srferfeer % Suae staEr I9F Sasta a9 At ey ARt F stefiw gwade & st & FAera srerEr
TTTEE & FT (S@a & F9 § IHHT FETE HT GHATIA T |
9.2  ITIF AlaE ATl F Savia d9ads Tl 9 & AT |, Safed! (Meforad 1 ghare g

() #wad® 1 AT AT FIAT, ST HTads® g7 HAT A1 TS 2T, TH S | A SAEfEdt qIar FHAT AT &,
Taad HHIT ATeAee@s ® W & RO # T FAMT 7 AT satedy, faar Gt s &, st
AT T, TTAT

(i) smaTedt % 9T FO H GATT FT F (GAHhed SR | T ATHS § GHGdS Hl TITEHE 6 F7T 6 gag § ratedr
FTT g AT e et § Fatia s f 2% 9% s afga arete Gt § et g o saw Gl off ofd
F SraiTd 7T T g |

uveq o, STt stratedt TRATSHT & fAaae srorar F37T i G970 Fd il HeT Agl T@dl, 36 d9ad® g0 aed & Tdh
7T1g % foro et & Metfia a2 o s a9 9 a7 BT ST S a9 "9aded g [SATeH /1] FewT duit & faar
STTAT, HEde g 4TS &7 gid & 45 fae ft srafdr % sfraw swafedt v 397 grm |

9.3 errafedt aa = i fPud § FHAT AR, I AeAfertad geqiy 7ied ai:-

(i) == safedt 38 T HoRT A AT 6 ATEE TIGqH, FET AR (6 ST 9% T — i &,
TH "y H AratedT T a1 AT 567 ST % JTae(E, FETaTT Jgl F3dT §, a7 srated ! ayada o1 (=Faat §
rata 2% & sraed T 9% SATST T SFIATT HLA A7 AT AT |

(i) T FAag Fafaat & @i srafedt 30 d99 | Jaa% § A1 % a7 |l arar LrAn i)
arfer & srater  forw o Far §, Awad e Aratedy & Te7 § safed [SMaTeHe/waTe] T T8 FT 9aT g AT
FEART T TAT SATST AT AT FSIAT 6 T9ATT AT T FT AT I RATT FdeA ST TALATT Tg
FT TATA &1 SATCAT | F9rq o6, 9aad UF G099 § FH & FH o9 &9 0@ U A9 & a0 |
arateft 1 Ffwra w2 |

10. AT AYTEHT FT FEATAL

TYEd® HA 6 927 1.2 F SATHT et 7 [STATeHe/o1e] it Fra f T T 9Teq g 9%, geqiar foore Aot
FAT ST ATTRT THTOTT* S FHTIT THTTT, STHT AT ATHAT 21, F ST g &t arirg o 3 "ard & ide, Hd &5
H ST SAfaaTsT BF % A7 safedt H7 [TITede/wATe] & TTiHed 1 geaiaeor T [T Tg T, T fafer &
ATT §,HEd® G ATATNT STHIOMTT F AT g ol Jerg F T qeiq & drae arafedr & a1 § gearaen o
fArearfea #am | | qorfy, af sretedt g=aT § Sfeamaa srater & $ay =T e SfiT/sT=ar Gsiiahaer Y91 ST Fed §
AAFA TZAT g, AT HIAAF Hl G TF EATALIT (A F TS( 0T T Tkl o [oIT I FT 12T § T I sated’
BT HAA 1 TS 10T THTL AT TTFT [ T AT dal HT [<d1 S |
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1. HAT AGA/AITCHE/TRATSAT HT AL

TRATSET % FHTIH THTOS AT g 9% A Efaat ST &l TRATSTAT 6 ALA HT F1F d19 9 a6 d9adsh
TRATSET | SATaT A0 T&TT XA AT F & (o0 SFaE g | TH Sqeedv it AR [sTarede/wre] it T
FHT H TR FT AT A F

12. Y TR

Tg Hgatd ¢ o Bt §vaaTers I srer@ar AR, [OrdT ST9aT ara & Suadl oY vy fFswe & gafaa f&eht #a7 ®
HATT "yads greT ot ser arfea % A ®, @eelt a9 At aE & 5 (W) a9 ¥ wafy F fiqe smafedt g
HYEd o AT § AT S| 9, FYadF #7 7g ariaed g % ag 30 () &7 F sfraw foar Gt wame 3 v St &1 game
FT, ST T9ad® & UHT srater F fiae UF 9 A7 e F § 76 g f ufa 7, srqee smafedt sfefaaw &
ST TATITA AT TENF F STLAHT AT ST e 6 T g |

13. T ¥ for rardde § ga9r 7 AT

TS/ AL USTET/ATE Tt i JeT 1 Saeqe AT HaTu TG F & o0 T FHAe &=, FTSA1/58 qieT,
ITRAT ®T § ST T sTATaaterd SIfaraTe § s smatedy swarfefaa 7 S sfie/srerar sqeqr usiHy &7 [sTIreHe/wTe]
oAt 39 FheT aT # fafeEa =T % 799 oY w1 FA & AT G99 6 ST G997 FIA ol SAGHT o &
qEaq &, ST aa o Forfaat ster=m 7 g7 Sru, arfer foreT 3T T qemy ST |

14, ITANT ;

TEET 3HT AT &A1 BT START : @ (A1) ¥ F4GT &, T IS B, ST —mmmmm
(afirsraT 7 91) F fiae R 2, v o st s faret = st % e ffE e s, @t 7 Gem
IT-EY, TERIHT, S ST HE Feql, -0 A o, T Fedl, TI-TGTF 3T FAT FE1, TTU-90F TFAT AT ITH eI
TAT T AFM F AT AT ATHAA STTNT T o AT Tl g0 | et r oreft ot &, v ¥ g, & oriehar w2t
& w9 § [Afera g 70 s 1 S 9491 A5 S qg@TH w1 SUART Agl FeA (3T STUT Y 396! satedi grer
TE-TETT AAT TETH FL o (o0 910 T et 79 g7 IUFT o forw swefera B sroam |

15. AITHE F HET | GHAT ATATAT

15.1  Fa sael & FUT 92T 12 3 AT FoolT o7 F T AT AN L (ATTEHE / -TE) FT A=l ALFAT AT
Rufy & waw ¥ oo Scawart g si ag s ff AT F1 9E7 FE =T R S a7 S9E 99 R 94T (Furede /
J-g)erar Hifeat, e, s wedi, FINSR, TRATAT &A1, THT7 247 STgrd &0 g+ 2, o foet arfesrmor &
Tt farfer steram fR=ret T Ioerere 21 JhaT g1 SrqaT (TUTeHe/ Ee) H ufiady Aqar a7 gl Aqar I9H ST ar
TAT THF TIT-ATT (AUTEHE [/ -9<), Tt dramt i v, e, 91, arew v s69 S ITF0 o72ar 299
ST ATHI ®7 =l q9T T 9 39 T gaeAq 6 Rafa § T i 391 3 T ugara fRafa § wr siw 75
giAfara w3 & q@= 6 =6, s st T s afs g at asr e a iew § 78i a2

15.2  =HF ATANFT, AT T TAT IqT &, SAHT FLAT & ST ALl 3T ¢ [ ag qaT &l i / AN I TIaT
TS & aredt 9T 92 et o ©e o7, THH 999 % qvaT AqaT AH &A1 U S ArIg/ AT qedl, e e,
T AR sr2raET oo et soarfe 981 R | eedt argdt <ard it T whi st st & argdr s iy
At ot 8T g srorar argdy uferaed strar RSrea # #rE afvady 98t F | zEe afafiad, aEd (srreHe /
qET) H e TG AT SAAqefte TTHIT FT HSTXT TEl HIT TAGT TaT F A Tl F7ar HEr § Ag AT
TATRAT TET T | AL (AT [ J-JE) HT ATl Sli¥ AT — T AT THA et ST T AT T@l g2 |

15.3  SEET HYATH FIIT HEATHOT (A= 1 Tl & AqeET sHH A= W12 &l AT aqron i feaha wam
SIY TEE T9AT SAEer 9 T HFT Sl 69 ¥ / a7 T@-T@1d TS, T6 w1 & H7 | reel et oft @t
FRafaat 1 ¥1 2 T Ieq=T g Arett TRt e sterar afa F foro R grm
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16. &Y g fRAfeE, st senf @ g

Tef TRATSAT 9% A0 GHT Afee, Femt, S, sfegmars & @ St & T (e [ 4-8E) F oded &
U o TR W F R e |

17. sfafe Ao

HYada Ag 99 <dT g o SHEHT 28 AT | Ta7 & F F1 TS a7 FT GIEhe GAH TTRTRIT T ATHITET 3T
e o 0 Aam -0, A-3%e T, T 0 i Efaaemt, ga-giaarst o gieemst & Te=mq ararsmr § Bt
T TATH I IEHT TR AT ATATIFT HEAATSAT T T HT IS ATTHL Tl 2 |

18.  TYFAH HITIST FUAT THTL TRl T ;

YA TH FL 6 gl AT o 97, I8 [FATHE / WAle /| qaq] FT AIES Toi FHIT AT TAE Tgi T &7 Ffg vEr
IS AT TATE AT SATAT & a1 Icav o7 AT SITaT 8, a9 =0 907 Wgaq et e fafe § [Afga Bl e off s
B g0 AT 37 ST & ATIF ofw BT &1 UF iU se@r I WATHT Jgl w0 S|e UET (STTede [ Wi /
7o) T g st o FTaER AT R

19. FuTSAe Tt AfarfF{a (Ea ST #7)

HYadd o AT F Fg earad A g &F awy = § qigreEr F ITALTEl ®
ATET | [FIAT T AUTEHE FATHATIFRTE At seqfase #:7) H 77 oy e f&fee /
et 7 sraTee Tata gu §vads 1]

20.  STEAHE THS
Ty T AT HT T FAL AT Fd U AT ATAT ATGEl 1 A & ATARET H1F Al Hdl, T Th Tgof v
AT, ey g T Y e 30 i F oftaw audt st 9t o7 e uw gearee w8 # 3ar oY 2w "/
el AT gAY, FIAqF G I HHT GAAT & ST &, AT qFafeda Toree? (ST-TTERT F7 94T
o) F |TH T a3 Iuterfa ALt 21 Srar | AfY sadt, sradt g gaeh e & 30 37 F of v = e Ay
T ST HIAAH Al < § RS gl SATAT &, 30 TTAT HYGd GIT ST HHT GAAT &I AT, T THH IS H0 & (o7 39-
T ¥ THE TET 21aT &, T Haada FHT 7 g HLd % o717 LT T Tk AT M, 7 w7 T et gy zaehr
sTte & arirE & 30 f37 % fiae 78t g% Y T a7 A F sAed w1 TE AT ST {7 AT T TEAT g 1w
afga aft st Trfer swadt v faar Bt sarer sreram arfargfe wrfer o sfter & sostt |
21. T FAL:
Tg FX T AT qigd THHT (AuTaeq & qae § T&l S THT HL qA7aT g 377 39 Aqede / wfe /| qa
ST oft ATHET g, F "aw § get F fi7 § afe wE qwa i aew @l gue, w2 s aedt agwia, e A w,
AT T, T, HAaeTaAt forferd g srerar /it g, SRt STfersrmor Fedr |
22.  EHT FIA T ATYHIC

g F el gt f forfer agafa & genfaa frar ST awar g1
23. IO FUR F SUSH AEE/ATE F AT I AN :
g TICE T F FATFT TAT g 3 THF Tl & 19 57 w2 g 6 209 g 9+t sudy v [sraréde/mie] & @a9 § 66
e AT AATHIATY, ST TRATSHET A0 & JTHA | (ATTEHE [ TAle) F a18 & (el Aafedl 9% q919 €9 T qAR[
BT ¥ & A% Tad=rT SR S Y sreray 3 st & o (Furedie/ wiie) % A1 39 A=aradry o] grdl 2 |
24, T H AR FA Kl CHT TG
241  "YEd® A9 wtaas | fAAr T q@tug = w0 § Methd s sl 7 3% F Fae F o s
AT T BIET Algd ATT ST (ATAH-T) F ATHTL qIAATT Tol FIA I G 6 Ioerad Hl ATF L FHdT g |
Tg wrve foRaT T € ST sredt THe A g o Rl emedt & wrwer § \veds g R A sgage G i
MEeT & oI O IITEe0T T 938 Tal <@l o1 95T ¢ |
24.2  ToET ofF T srerat fRet srafer & form orféeat it a7 & sraerdar & oI STadme Tol® YTaeTT fi A6 w7 |’
Te qG! THAT STU
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25.  EhLOar

Tfg =0 w0 & T Susy &7 afafaaw staar Fem s zos qga ffeaw serar Gl se warsy Bfa & 9ga g

AT AT AT ST et BT SIToam, 307 % UH SU6g 36 FO07 & 3297 § @i ad a0 a¥g o a@l S0

TH FOMTAT ST2raT quTed 36T SITuaT, oY sfarfe=m sraar fow aun za+ aga v stoar ang #17 F sy S| 1
T AT 2T, 3T TH FT F AT IUSY TH FIL 6 (AOITaT F AT 927 U AN TG7 |
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MINISTRY OF HOUSING AND URBAN POVERTY ALLEVIATION
NOTIFICATION
New Delhi, the 31st October, 2016

G.S.R. 1029(E).—+n exercise of the powers conferred by clause {lgub-section (2) of section 84 read with
section 13 of the Real Estate (Regulation and gweént) Act, 2016 (16 of 2016), the Central Govezntnhereby
makes the following rules, namely: —

CHAPTER |
PRELIMINARY

1. Short title and Commencement.-(1) These rules may be called the Lakshadweep Rstate (Regulation and
Development) (Agreement for Sale) Rules, 2016.

(2) They shall come into force on the date of tpeiblication in the official Gazette.
2. Definitions.- In these rules, unless the context otherwise reguir
(&) “Annexure” means an annexure appended to these rule
CHAPTER I
AGREEMENT FOR SALE

3. Agreement for sale.-(1) The Agreement for Sale to be executed betweemptomoter and the allottee shall be in
the form as per Annexure.

(2) Any application letter, allotment letter, agment, or any other document signed by the allotteegspect of
the apartment, plot or building, as the case maypher to the execution and registration of therdgment for
Sale for such apartment, plot or building, as th&eamay be, shall not be construed to limit thetsignd interests
of the allottee under the Agreement for Sale orearikde Act or the rules or the regulations madeetinader.

ANNEXURE
[See rule 3]
AGREEMENT FOR SALE
This Agreement for Salg Agreement’) executed on this __ (Date) day of (Mon#t)
By and Between

[If the promoter isa company]

(CIN no. ),na@paay incorporated under the provisions of the Camigs

Act, [1956 or 2013, as the case may be], havingadtsstered office at and its

corporate office at (RAN ), represented by its authorizedasigy
(Aadhar no. ) authorizedvide board resolution dated

hereinafter referred to as Brerhoter” (which expression shall unless repugnant to thetext or
meaning thereof be deemed to mean and includadtsessor-in-interest, and permitted assigns).

[OR]

[If the promoter isa Partnership firm]

, a partnership firm regidtunder the Indian Partnership Act, 1932, haitmgrincipal
place of business at PAN ( ), represented by its authbiPaatner

, (Aadhar no. ) authorizedvide ,
hereinafter referred to as thBeromoter” (which expression shall unless repugnant to thatext or meaning thereof be
deemed to mean and include the partners or pddnéne time being of the said firm, the survivarsurvivors of them
and their heirs, executors and administrators @fdhkt surviving partner and his/her/their assigns)

[OR]
[If the promoter isan Individual]
Mr. / Ms. , (Aadhar no. ) son / daughter of , aged
about , residing at , (PAN ),

hereinafter called thePromoter” (which expression shall unless repugnant to thr@ext or meaning thereof be deemed
to mean and include his/her heirs, executors, adtritors, successors-in-interest and permitteidasys
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AND
[If the Allottee is a company]
, (CIN no. ) a company incorporated under the provisidnthe
Companies Act, [1956 or 2013, as the case mayHae]ng its registered office at ,
(PAN ), represented by its authorizeignatory, , (Aadhar no.
) duly authorizete board resolution dated , hereinaftéerredd to as the

“Allottee” (which expression shall unless repugnant to thretext or meaning thereof be deemed to mean ahadméts
successor-in-interest, and permitted assigns).

[OR]
[If the Allottee is a Partnership]

, a partnership firm registered wtitke Indian Partnership Act, 1932, having its gipal place of
business at , (PAN eplesented by its authorized partner, , (Aadhar
no. ) authorizaede , hereinafter reféored the Allottee”
(which expression shall unless repugnant to theéesoror meaning thereof be deemed to mean anddadle partners
or partner for the time being of the said firm, thervivor or survivors of them and their heirs, @xers and
administrators of the last surviving partner arglter/their assigns).

[OR]

[If the Allottee isan Individual]

Mr. / Ms. , (Aadhar no. ) son / daughter of , abedt

, residing at , (PAN ), hereinafter catled
“Allottee” (which expression shall unless repugnant to thietext or meaning thereof be deemed to mean aradec
his/her heirs, executors, administrators, successeinterest and permitted assigns).

[OR]
[If the Allottee isa HUF]
Mr. (Aadhar no. ) son of ed agout for self and as the
Karta of the Hindu Joint Mitakshara Family known_as HUF, having its place of businessitlence at

, (PAN ), hereinaftéerned to as the Allottee” (which expression shall unless
repugnant to the context or meaning thereof be ddetm mean and the members or member for the temey lof the
said HUF, and their respective heirs, executonimidtrators and permitted assigns).

[Please insert details of other allottee(s), in case of more than one allottee]

The Promoter and Allottee shall hereinafter collety be referred to as théarties’ and individually as aParty”.

DEFINITIONS:

For the purpose of this Agreement for Sale, urtlessontext otherwise requires,-

(a) “Act” means the Real Estate (Regulation and Devalept) Act, 2016 (16 of 2016);
(b) “appropriate Government” means the Central Govenime

(c) “Rules” means the Real Estate (Regulation and @g@weént) (General) Rules, 2016 made under the Retatee
(Regulation and Development) Act, 2016;

(d) “Regulations” means the Regulations made undeRtwa Estate (Regulation and Development Act, 2016;

(e) “section” means a section of the Act.

WHEREAS:

A. The Promoter is the absolute and lawful owner d&fta nos./ survey nosRIfase insert land details as per local
laws] totally admeasuring square mstiuated at in Tehsil & District
(“Said Land") vide sale deed(s) dated registered asnéots no. at the office of the

Sub-Registrar;
[OR]
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(“Owner”) is the absolute anddaawner of [khasra nos./ survey nosdase insert land
details as per local laws] totally admeasuring square esituated at in Tehsil &
District Baid Land”) vide sale deed(s) dated registered asmeéots no.

at the office of the Sub-Registrar. Then@&wand the Promoter have entered into a [collaioord
development / joint development] agreement dated registered as document no. theat
office of the Sub-Registrar;

The Said Land is earmarked for the purpose of mglda [commercial/residentially other purpose] project,
comprising multistoried apartment buildingsl §insert any other components of the Projects] and the said
project shall be known as * Pr¢ject”);

[OR]

The Said Land is earmarked for the purpose of gdiottievelopment of a [commercial/residengiay/other purpose]
project, comprising plots amus§rt any other components of the Projects] and the said project shall be
known as Rtoject”):

Provided that where land is earmarked for anytustnal development the same shall be used faethpurposes
only and no commercial/residential developmentldtalpermitted unless it is a part of the plan appd by the
competent authority;

The Promoter is fully competent to enter into thgreement and all the legal formalities with regpecthe right,
titte and interest of the Promoter regarding théd Saand on which Project is to be constructed hheen
completed;

The Plgase insert the name of the concerned competent authority] has granted the
commencement certificate to develop the Projdde approval dated bearing registration no.

The Promoter has obtained the final layout plancganed plan, specifications and approvals forRheject and
also for the apartment, plot or building, as the seca may be, from

Pleake insert the name of the concerned competent authority]. The
Promoter agrees and undertakes that it shall ndtenaamy changes to these approved plans exceptrigt st
compliance with section 14 of the Act and otherdas applicable;

The Promoter has registered the Project under theigions of the Act with the (Name ofidun
Territory) Real Estate Regulatory Authority at on under registration
no. ;

The Allottee had applied for an apartment in thejéut vide application no. dated and
has been allotted apartment no. haanget area of square feet, type n ,o

floor in [tower/block/building] no. Building”) along with garage/covered parking no.

admeasuring square feet in the [Please insert the location of the garage/covered

parking], as permissible under the applicable law anprofrata share in the common area€@mmon Areas) as
defined under clause (n) of Section 2 of the fwreinafter referred to as thégartment” more particularly
described irBchedule Aand the floor plan of the apartment is annexedtbeand marked &chedule B;

[OR]
The Allottee had applied for a plot in the Projgicte application no. dated haisd
been allotted plot no. having area of square feet and plot for garage/covered pgrki
admeasuring square féeggplicable)] in the [Please insert the location of the

garage/covered parking], as permissible under the applicable law andoraf rata share in the common areas
(“Common Areas) as defined under clause (n) of Section 2 ofAlse (hereinafter referred to as thBIbt” more
particularly described iBchedule A;

The Parties have gone through all the terms anditions set out in this Agreement and understoad rtfutual
rights and obligations detailed herein;

[Please enter any additional disclosures/details];

The Parties hereby confirm that they are signing thgreement with full knowledge of all the lawsjles,
regulations, notifications, etc., applicable to Bveject;

The Parties, relying on the confirmations, represéns and assurances of each other to faithalige by all the
terms, conditions and stipulations contained is thgreement and all applicable laws, are now vgllia enter into
this Agreement on the terms and conditions appgdrémeinafter;

In accordance with the terms and conditions setrotitis Agreement and as mutually agreed uponnoytsetween
the Parties, the Promoter hereby agrees to seltrendllottee hereby agrees to purchase the [ApaatfRlot] and
the garage/covered parking (if applicable) as d$igekin para G.
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NOW THEREFORE, in consideration of the mutual representations, covenants, assurances, promises and
agreements contained herein and other good and valhle consideration, the Parties agree as follows:

1. TERMS:

1.1 Subject to the terms and conditions as detailatimAgreement, the Promoter agrees to sell tAtlwtee and
the Allottee hereby agrees to purchase, the [ApartfRlot] as specified in para G.

1.2 The Total Price for the [Apartment/Plot] based twe ttarpet area is Rs.

(Rupees onlftal Price") (Give break up and description):
Block/Building/Tower no. __ Apartment no.Rate of Apartment per square feet*
Type
Floor

Total price (in rupees)

*Provide break up of the amounts such as cost aftagent, cost of exclusive balcony or verandahsareast of
exclusive open terrace areas, proportionate costomfimon areas, preferential location charges, taxes
maintenance charges as per para 11 etc., if/facablg.

[AND] [if/as applicable]

Garage/Covered parking - 1 Price for 1

Garage/Covered parking - 2 Price for 2

Total price (in rupees)

[OR]

Plot no. Rate of Plot per square feet*
Type

Total price (in rupees)

*Provide break up of the amounts such as costatf proportionate cost of common areas, taxes, teémce
charges as per para 11 etc., iflas applicable.

[AND] [if/as applicable]

Garage/Covered parking - 1 Price for 1

Garage/Covered parking - 2 Price for 2

Total price (in rupees)

Explanation:

0] The Total Price above includes the booking amowid py the allottee to the Promoter towards the
[Apartment/Plot];
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1.3

1.4
15

1.6

1.7

1.8

(i) The Total Price above includes Taxes (consistingarfpaid or payable by the Promoter by way of
Value Added Tax, Service Tax, and Cess or any ctimsitar taxes which may be levied, in connection
with the construction of the Project payable by Bremoter, by whatever name called) up to the date
of handing over the possession of the apartmentiplthe allottee and the project to the assoaiabid
allottees or the competent authority, as the casgbma, after obtaining the completion certificate:

Provided that in case there is any change / maifin in the taxes, the subsequent amount payable b
the allottee to the promoter shall be increasedfred based on such change / modification:

Provided further that if there is any increasehin taxes after the expiry of the scheduled date of
completion of the project as per registration wtie Authority, which shall include the extension of
registration, if any, granted to the said projegttie Authority, as per the Act, the same shall ot
charged from the allottee;

(iii) The Promoter shall periodically intimate in writihg the Allottee, the amount payable as stated)in (
above and the Allottee shall make payment demarmgethe Promoter within the time and in the
manner specified therein. In addition, the Prometetll provide to the Allottee the details of thads
paid or demanded along with the acts/rules/notifices together with dates from which such
taxes/levies etc. have been imposed or becometigéiec

(iv) The Total Price of [Apartment/Plot] includes recgvef price of land, construction of [not only the
Apartment but also] the Common Areas, internal iguaent charges, external development charges,
taxes, cost of providing electric wiring, electticnnectivity to the apartment, lift, water lineca
plumbing, finishing with paint, marbles, tiles, depwindows, fire detection and firefighting equigmt
in the common areas, maintenance charges as eflpatc. and includes cost for providing all other
facilities, amenities and specifications to be jled within the [Apartment/Plot] and the Project.

The Total Price is escalation-free, save and extepeases which the Allottee hereby agrees to gag, to
increase on account of development charges payaliege competent authority and/or any other inecreias
charges which may be levied or imposed by the coempeauthority from time to time. The Promoter
undertakes and agrees that while raising a demandhe Allottee for increase in development charges,
cost/charges imposed by the competent authorititlse Promoter shall enclose the said
notification/order/rule/regulation to that effedbag with the demand letter being issued to thetédle, which
shall only be applicable on subsequent paymentsidird that if there is any new imposition or irase of any
development charges after the expiry of the scleelldate of completion of the project as per regfistn with

the Authority, which shall include the extension refjistration, if any, granted to the said projbgtthe
Authority, as per the Act, the same shall not bergéd from the allottee.

The Allottee(s) shall make the payment as per gyrent plan set out iBchedule C(“*Payment Plar?).

The Promoter may allow, in its sole discretion,ebate for early payments of installments payablehey
Allottee by discounting such early payments @ _ % per annum for the period by which the respective
installment has been preponed. The provision floméhg rebate and such rate of rebate shall natuiigect to
any revision/withdrawal, once granted to an Alletby the Promoter.

It is agreed that the Promoter shall not make alditians and alterations in the sanctioned plaagut plans
and specifications and the nature of fixturesjnfis and amenities described herein at Scheduleatfal
Schedule ‘E’ (which shall be in conformity with thevertisement, prospectus etc., on the basis wivdale is
effected) in respect of the apartment, plot ordind, as the case may be, without the previougewmitonsent
of the Allottee as per the provisions of the Aatoveded that the Promoter may make such minor smditor
alterations as may be required by the Allotteesuarh minor changes or alterations as per the pomgf the
Act.

[Applicablein case of an apartment] The Promoter shall confirm to the final carpetaatfeat has been allotted to
the Allottee after the construction of the Buildilsgcomplete and the occupancy certificate* is tgarby the
competent authority, by furnishing details of theges, if any, in the carpet area. The total gragable for

the carpet area shall be recalculated upon cortiioméy the Promoter. If there is reduction in tapet area
then the Promoter shall refund the excess mone/ lpaiAllottee within forty-five days with annualtarest at

the rate prescribed in the Rules, from the datervgueh an excess amount was paid by the Allottebete is

any increase in the carpet area, which is not rii@e three percent of the carpet area of the apattrallotted

to Allottee, the Promoter may demand that from Alfiettee as per the next milestone of the Paymdan Rs
provided inSchedule C All these monetary adjustments shall be madeeasame rate per square feet as agreed
in para 1.2 of this Agreement.

Subject to para 9.3 the Promoter agrees and ackdges$, the Allottee shall have the right to the
[Apartment/Plot] as mentioned below:

0] The Allottee shall have exclusive ownership of ilypartment/Plot];
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1.9

1.10

111

3.2

(i) The Allottee shall also have undivided proportienahare in the Common Areas. Since the share /
interest of Allottee in the Common Areas is undéddand cannot be divided or separated, the Allottee
shall use the Common Areas along with other ocdspanaintenance staff etc., without causing any
inconvenience or hindrance to them. It is clarifibdt the promoter shall hand over the common areas
to the association of allottees after duly obtagnthe completion certificate from the competent
authority as provided in the Act;

(iii) That the computation of the price of the [Apartmiéldt] includes recovery of price of land,
construction of [not only the Apartment but alsb¢ tCommon Areas, internal development charges,
external development charges, taxes, cost of pirmyidlectric wiring, electrical connectivity to the
apartment, lift, water line and plumbing, finishingth paint, marbles, tiles, doors, windows, fire
detection and firefighting equipment in the comnameas, maintenance charges as per para 11 etc. and
includes cost for providing all other facilitiesnanities and specifications to be provided withia t
[Apartment/Plot] and the Project;

(iv) The Allottee has the right to visit the projecedid assess the extent of development of the prajet
his apartment/plot, as the case may be.

It is made clear by the Promoter and the Allottegeas that the [Apartment/Plot] along with __
garage/covered parking shall be treated as a simgjl@sible unit for all purposes. It is agreeathhe Project is
an independent, self-contained Project coveringstie Land and is not a part of any other projectame and
shall not form a part of and/or linked/combinedhaéiny other project in its vicinity or otherwisecept for the
purpose of integration of infrastructure for thenbfit of the Allottee. It is clarified that Projes facilities and
amenities shall be available only for use and enjayt of the Allottees of the Project.

The Promoter agrees to pay all outgoings befonestearing the physical possession of the apartreiihe
Allottees, which it has collected from the Allottedor the payment of outgoings (including landtcgsound
rent, municipal or other local taxes, charges fatew or electricity, maintenance charges, includimytgage
loan and interest on mortgages or other encumbsamcel such other liabilities payable to competent
authorities, banks and financial institutions, vwhare related to the project). If the Promotersf&l pay all or
any of the outgoings collected by it from the Atésts or any liability, mortgage loan and interbstréon before
transferring the apartment to the Allottees, thenkter agrees to be liable, even after the transfethe
property, to pay such outgoings and penal chaifjasy, to the authority or person to whom they pagable
and be liable for the cost of any legal proceedimbiEh may be taken therefor by such authorityenspn.

The Allottee has paid a sum of Rs. (Rupees only) as
booking amount being part payment towards the TRtade of the [Apartment/Plot] at the time of apption

the receipt of which the Promoter hereby acknowdsdgnd the Allottee hereby agrees to pay the rengain
price of the [Apartment/Plot] as prescribed in ®@&yment Plangchedule Clas may be demanded by the
Promoter within the time and in the manner spetifieerein:

Provided that if the allottee delays in paymentams any amount which is payable, he shall bediablpay
interest at the rate prescribed in the Rules.

MODE OF PAYMENT:

Subject to the terms of the Agreement and the Premabiding by the construction milestones, theoitdle
shall make all payments, on written demand by th@m®ter, within the stipulated time as mentionedhia
Payment Plangchedule C]through A/c Payee cheque/demand draft/bankers ehequonline payment (as
applicable) in favour of * payable at .

COMPLIANCE OF LAWS RELATING TO REMITTANCES:

The Allottee, if resident outside India, shadl solely responsible for complying with the naegg formalities
as laid down in Foreign Exchange Management Ac@91®eserve Bank of India Act, 1934 and the Rufeb a
Regulations made thereunder or any statutory ament{s) modification(s) made thereof and all other
applicable laws including that of remittance of pent acquisition/sale/transfer of immovable praperin
India etc. and provide the Promoter with such pssioin, approvals which would enable the Promotédulfdl

its obligations under this Agreement. Any refun@nsfer of security, if provided in terms of therAgment
shall be made in accordance with the provisionBarkign Exchange Management Act, 1999 or the statut
enactments or amendments thereof and the RulefRegdlations of the Reserve Bank of India or anyeth
applicable law. The Allottee understands and agtieasin the event of any failure on his/her parcomply
with the applicable guidelines issued by the Res@&ank of India, he/she may be liable for any actiader the
Foreign Exchange Management Act, 1999 or other Esnapplicable, as amended from time to time.

The Promoter accepts no responsibility in mga matters specified in para 3.1 above. Thetfdoshall keep
the Promoter fully indemnified and harmless in tlegard. Whenever there is any change in the netsade
status of the Allottee subsequent to the signinghtf Agreement, it shall be the sole responsibitif the
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7.2

7.3

Allottee to intimate the same in writing to the FPiater immediately and comply with necessary fortieiif
any under the applicable laws. The Promoter shatl e responsible towards any third party making
payment/remittances on behalf of any Allottee andhsthird party shall not have any right in the
application/allotment of the said apartment appfiedherein in any way and the Promoter shall Iseiigy the
payment receipts in favour of the Allottee only.

ADJUSTMENT/APPROPRIATION OF PAYMENTS:

The Allottee authorizes the Promoter to adjust/appate all payments made by him/her under any (s¢ad
dues against lawful outstanding of the allotteeiresjathe [Apartment/Plot], if any, in his/her naraad the
Allottee undertakes not to object/demand/directRhamoter to adjust his payments in any manner.

TIME IS ESSENCE:

The Promoter shall abide by the time schedule dongleting the project as disclosed at the timeegfatration
of the project with the Authority and towards haxgiover the [Apartment/Plot] to the Allottee and tommon
areas to the association of allottees or the coznpetuthority, as the case may be.

CONSTRUCTION OF THE PROJECT/ APARTMENT:

The Allottee has seen the proposed layout plargifipstions, amenities and facilities of the [Apagnt/Plot]
and accepted the floor plan, payment plan and pleeiications, amenities and facilities [annexeoingl with
this Agreement] which has been approved by the ebemp authority, as represented by the Promotee. Th
Promoter shall develop the Project in accordandé thie said layout plans, floor plans and spedifices,
amenities and facilities. Subject to the termsia Agreement, the Promoter undertakes to strattige by such
plans approved by the competent Authorities and sihgo strictly abide by the bye-laws, FAR and sign
norms and provisions prescribed by the [Please insert the relevant Sate laws] and shall not have
an option to make any variation /alteration / mindifion in such plans, other than in the mannevigesl under
the Act, and breach of this term by the Promoteil glonstitute a material breach of the Agreement.

POSSESSION OF THE APARTMENT/PLOT:

Schedule for possession of the said [Apartment/Plot The Promoter agrees and understands that timely
delivery of possession of the [Apartment/Plot] te tallottee and the common areas to the associafion
allottees or the competent authority, as the camg e, is the essence of the Agreement. The Prorassaires

to hand over possession of the [Apartment/Ploth@lavith ready and complete common areas with all
specifications, amenities and facilities of thejgecd in place on , unless thedelsy or
failure due to war, flood, drought, fire, cyclomarthquake or any other calamity caused by nafigetimg the
regular development of the real estate projectri¢&dviajeure”). If, however, the completion of theject is
delayed due to the Force Majeure conditions thenAtliottee agrees that the Promoter shall be edtitb the
extension of time for delivery of possession of {#@artment/Plot], provided that such Force Majeure
conditions are not of a nature which make it imgmesfor the contract to be implemented. The Aletagrees
and confirms that, in the event it becomes impdssitr the Promoter to implement the project dud-toce
Majeure conditions, then this allotment shall stéeninated and the Promoter shall refund to tHetisle the
entire amount received by the Promoter from thetmiént within 45 days from that date. The promateall
intimate the allottee about such termination astidhirty days prior to such termination. After urél of the
money paid by the Allottee, the Allottee agreed ti she shall not have any rights, claims eteirsg the
Promoter and that the Promoter shall be releasgdliisnharged from all its obligations and liabdgiunder this
Agreement.

Procedure for taking possession- The Promoter, upon obtaining the occupancy fazate* from the
competent authority shall offer in writing the pession of the [Apartment/Plot], to the Allotteetémms of this
Agreement to be taken within two months from théedbf issue of occupancy certificate. [Provideat,tm the
absence of local law, the conveyance deed in fawbthre allottee shall be carried out by the prametithin 3
months from the date of issue of occupancy ceatiéic The Promoter agrees and undertakes to indig ina
Allottee in case of failure of fulfilment of anyf dhe provisions, formalities, documentation ontpair the
Promoter. The Allottee, after taking possessiome@@) to pay the maintenance charges as deterrhingake
Promoter/association of allottees, as the case lmagfter the issuance of the completion certifidatethe
project. The promoter shall hand over the occupaecificate of the apartment/plot, as the case begyto the
allottee at the time of conveyance of the same.

Failure of Allottee to take Possession of [ApartméayPlot] - Upon receiving a written intimation from the
Promoter as per para 7.2, the Allottee shall tassession of the [Apartment/Plot] from the Promdigr
executing necessary indemnities, undertakings antl sther documentation as prescribed in this Agest,
and the Promoter shall give possession of the [tapamt/Plot] to the allottee. In case the Allottaedsf to take
possession within the time provided in para 7.Z2hséllottee shall continue to be liable to pay ntemance
charges as specified in para 7.2.
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7.4

7.5

7.6

Possession by the Allottee After obtaining the occupancy certificate* and thisug over physical possession of

the [Apartment/Plot] to the Allottees, it shall bee responsibility of the Promoter to hand over rteeessary

documents and plans, including common areas, tagkeciation of Allottees or the competent authipas the
case may be, as per the local laws. [Provided ihdhe absence of any local law, the promoterldtmidover

the necessary documents and plans, including coraneas, to the association of allottees or the evemp

authority, as the case may be, within thirty daysrabtaining the completion certificate].

Cancellation by Allottee — The Allottee shall have the right to cancel/ditow his allotment in the Project as
provided in the Act:

Provided that where the allottee proposes to camitietiraw from the project without any fault of tpeomoter,

the promoter herein is entitled to forfeit the bimgkamount paid for the allotment. The balance amai

money paid by the allottee shall be returned byptisenoter to the allottee within 45 days of suchaedlation.
Compensation —The Promoter shall compensate the Allottee in cdsay loss caused to him due to defective

title of the land, on which the project is beingy€eleped or has been developed, in the manner agdpcbunder
the Act and the claim for interest and compensatiader this provision shall not be barred by litiita

provided under any law for the time being in force.
Except for occurrence of a Force Majeure everthdfpromoter fails to complete or is unable to giessession

of the [Apartment/Plot] (i) in accordance with tieems of this Agreement, duly completed by the datecified

in para 7.1; or (ii) due to discontinuance of hisiness as a developer on account of suspensie@varation of

the registration under the Act; or for any othexs@n; the Promoter shall be liable, on demandealiottees, in
case the Allottee wishes to withdraw from the Regjeithout prejudice to any other remedy availabdereturn
the total amount received by him in respect of[#eartment/Plot], with interest at the rate prelsed in the

Rules including compensation in the manner as gealiunder the Act within forty-five days of it beamg

due. Provided that where if the Allottee does nttrid to withdraw from the Project, the Promotexlishay the
Allottee interest at the rate prescribed in theeRulor every month of delay, till the handing owdrthe

possession of the [Apartment/Plot], which shalplé by the promoter to the allottee within fortyef days of
it becoming due.

REPRESENTATIONS AND WARRANTIES OF THE PROMOTER:

The Promoter hereby represents and warrants talkbitee as follows:
0] The [Promoter] has absolute, clear and marketatiéevtith respect to the said Land; the requisite

rights to carry out development upon the said Land absolute, actual, physical and legal possession
of the said Land for the Project;

(ii) The Promoter has lawful rights and requisite apai®oyrom the competent Authorities to carry out

development of the Project;

(iii) There are no encumbrances upon the said Land &rtject;

[in case there are any encumbrances on the landderdetails of such encumbrances including any
rights, title, interest and name of party in or osech land]

(iv) There are no litigations pending before any Cotitaw or Authority with respect to the said Land,

Project or the [Apartment/Plot];

(v) All approvals, licenses and permits issued by thametent authorities with respect to the Projeat s

Land and [Apartment/Plot] are valid and subsistimgl have been obtained by following due process
of law. Further, the Promoter has been and shalyllaimes, remain to be in compliance with all
applicable laws in relation to the Project, saithd,aBuilding and [Apartment/Plot] and common areas;

(vi) The Promoter has the right to enter into this Agreset and has not committed or omitted to perform

any act or thing, whereby the right, title and et of the Allottee created herein, may prejudliciae
affected;

(vii) The Promoter has not entered into any agreemerstaferand/or development agreement or any other

agreement / arrangement with any person or patty iespect to the said Land, including the Project
and the said [Apartment/Plot] which will, in any nmer, affect the rights of Allottee under this
Agreement;

(viii)  The Promoter confirms that the Promoter is notricst in any manner whatsoever from selling the

said [Apartment/Plot] to the Allottee in the mannentemplated in this Agreement;

(ix) At the time of execution of the conveyance deedRtamoter shall handover lawful, vacant, peaceful,

physical possession of the [Apartment/Plot] to Aflettee and the common areas to the association of
allottees or the competent authority, as the casgebms;

(x) The Schedule Property is not the subject mattemgfHUF and that no part thereof is owned by any

minor and/or no minor has any right, title and mlaver the Schedule Property;
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9.2

9.3

10.

(xi) The Promoter has duly paid and shall continue tp grad discharge all governmental dues, rates,
charges and taxes and other monies, levies, inipasitpremiums, damages and/or penalties and other
outgoings, whatsoever, payable with respect tostid project to the competent Authorities till the
completion certificate has been issued and possesdiapartment, plot or building, as the case may
be, along with common areas (equipped with allgpecifications, amenities and facilities) has been
handed over to the allottee and the associati@llattees or the competent authority, as the camg m
be;

(xii) No notice from the Government or any other locatlypor authority or any legislative enactment,
government ordinance, order, notification (inclydamy notice for acquisition or requisition of thead
property) has been received by or served upon then@®er in respect of the said Land and/or the
Project.

EVENTS OF DEFAULTS AND CONSEQUENCES:

Subject to the Force Majeure clause, the Promdtall e considered under a condition of Defaultthia
following events:

0] Promoter fails to provide ready to move in possessif the [Apartment/Plot] to the Allottee withihe
time period specified in para 7.1 or fails to coetelthe project within the stipulated time disctbs¢
the time of registration of the project with thetAarity. For the purpose of this para, 'ready tovenm
possession' shall mean that the apartment shalh behabitable condition which is complete in all
respects including the provision of all specifioas, amenities and facilities, as agreed to between
parties, and for which occupation certificate aothpletion certificate, as the case may be, has been
issued by the competent authority;

(ii) Discontinuance of the Promoter’s business as alojgeon account of suspension or revocation of his
registration under the provisions of the Act or thkes or regulations made thereunder.

In case of Default by Promoter under the conditiisied above, Allottee is entitled to the followgin

0] Stop making further payments to Promoter avaleded by the Promoter. If the Allottee stops mgkin
payments, the Promoter shall correct the situdtipicompleting the construction milestones and only
thereafter the Allottee be required to make the payment without any interest; or

(ii) The Allottee shall have the option of termiimg the Agreement in which case the Promoter dbmll
liable to refund the entire money paid by the Afletunder any head whatsoever towards the purchase
of the apartment, along with interest at the ratesgribed in the Rules within forty-five days of
receiving the termination notice:

Provided that where an Allottee does not intendwithdraw from the project or terminate the
Agreement, he shall be paid, by the promoter, ésteat the rate prescribed in the Rules, for every
month of delay till the handing over of the posgms®f the [Apartment/Plot], which shall be paid by
the promoter to the allottee within forty-five dagfsit becoming due.

The Allottee shall be considered under a conditibBefault, on the occurrence of the following etgen

0] In case the Allottee fails to make payments fo  consecutive demands made by the Promofsgras
the Payment Plan annexed hereto, despite havingibsged notice in that regard the allottee shall b
liable to pay interest to the promoter on the udanount at the rate prescribed in the Rules;

(ii) In case of Default by Allottee under the camat listed above continues for a period beyond
consecutive months after notice from the Promotetthis regard, the Promoter may cancel the
allotment of the [Apartment/Plot] in favour of tidlottee and refund the money paid to him by the
allottee by deducting the booking amount and therést liabilities and this Agreement shall therup
stand terminated. Provided that the promoter shtihate the allottee about such termination astlea
thirty days prior to such termination.

CONVEYANCE OF THE SAID APARTMENT:

The Promoter, on receipt of Total Price of the [Apent/Plot] as per para 1.2 under the Agreememn fthe
Allottee, shall execute a conveyance deed and gorikie title of the [Apartment/Plot] together with
proportionate indivisible share in the Common Areeithin 3 months from the date of issuance of the
occupancy certificate* and the completion certtiiaas the case may be, to the allottee. [Providat] in the
absence of local law, the conveyance deed in fawbthre allottee shall be carried out by the prametithin 3
months from the date of issue of occupancy ceatific However, in case the Allottee fails to deptise stamp
duty and/or registration charges within the pemoeehtioned in the notice, the Allottee authorizes Biomoter

to withhold registration of the conveyance deedisther favour till payment of stamp duty and régitson
charges to the Promoter is made by the Allottee.
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11.

12.

13.

14.

15.
151

15.2

15.3

16.

17.

18.

MAINTENANCE OF THE SAID BUILDING / APARTMENT / PROJ ECT:

The Promoter shall be responsible to provide aniditiaia essential services in the Project till thking over of
the maintenance of the project by the associatfallattees upon the issuance of the completiotifazte of
the project. The cost of such maintenance has inetkrded in the Total Price of the [Apartment/Plot]

DEFECT LIABILITY:

It is agreed that in case any structural defeanyrother defect in workmanship, quality or prawisof services
or any other obligations of the Promoter as pertiieement for sale relating to such developmelmtaaght to
the notice of the Promoter within a period of 5/li years by the Allottee from the date of handaowgr

possession, it shall be the duty of the Promoteettify such defects without further charge, witBi0 (thirty)

days, and in the event of Promoter’s failure taifiesuch defects within such time, the aggrieveltbttees

shall be entitled to receive appropriate compeasati the manner as provided under the Act.

RIGHT TO ENTER THE APARTMENT FOR REPAIRS:

The Promoter / maintenance agency /associationllattees shall have rights of unrestricted accelssllo
Common Areas, garages/covered parking and parkiages for providing necessary maintenance seraiceés
the Allottee agrees to permit the association dbti@les and/or maintenance agency to enter into the
[Apartment/Plot] or any part thereof, after dueie®tand during the normal working hours, unless the
circumstances warrant otherwise, with a view tariggit any defect.

USAGE:

Use of Basement and Service Ared$ie basement(s) and service areas, if any, asebbcaithin the
(project name), shall be earmarked for purposes such as parking
spaces and services including but not limited &rteic sub-station, transformer, DG set rooms, tadend
water tanks, pump rooms, maintenance and servim@gpfire fighting pumps and equipment’s etc. atitto
permitted uses as per sanctioned plans. The Adlatteall not be permitted to use the services aaadsthe
basements in any manner whatsoever, other tham tsasnarked as parking spaces, and the same shall b
reserved for use by the association of allotteamdad by the Allottees for rendering maintenanceises.

GENERAL COMPLIANCE WITH RESPECT TO THE APARTMENT:

Subject to para 12 above, the Allottee shall, aftking possession, be solely responsible to miairitzse
[Apartment/Plot] at his/her own cost, in good regaid condition and shall not do or suffer to baalanything
in or to the Building, or the [Apartment/Plot], tre staircases, lifts, common passages, corriginglation
areas, atrium or the compound which may be in tiameof any laws or rules of any authority or charug alter
or make additions to the [Apartment/Plot] and k&ep[Apartment/Plot], its walls and partitions, g% drains,
pipe and appurtenances thereto or belonging theretmod and tenantable repair and maintain theesa a fit
and proper condition and ensure that the suppbeliies etc. of the Building is not in any way damdgor
jeopardized.

The Allottee further undertakes, assures and gteearthat he/she would not put any sign-board /erplaite,
neon light, publicity material or advertisement en&l etc. on the face / facade of the Buildinganywhere on
the exterior of the Project, buildings therein @mn@non Areas. The Allottees shall also not changectiiour
scheme of the outer walls or painting of the erteside of the windows or carry out any changehaéxterior
elevation or design. Further the Allottee shall rstbre any hazardous or combustible goods in the
[Apartment/Plot] or place any heavy material in dmnmon passages or staircase of the Building.Allo¢tee
shall also not remove any wall, including the oated load bearing wall of the [Apartment/Plot].

The Allottee shall plan and distribute its eledtitbad in conformity with the electrical systemstalled by the
Promoter and thereafter the association of allst@ed/or maintenance agency appointed by assatiafio
allottees. The Allottee shall be responsible foy lrss or damages arising out of breach of anyefaforesaid
conditions.

COMPLIANCE OF LAWS, NOTIFICATIONS ETC. BY PARTIES:

The Parties are entering into this Agreement fergtotment of a [Apartment/Plot] with the full kwtedge of
all laws, rules, regulations, notifications applitzaito the project.

ADDITIONAL CONSTRUCTIONS:

The Promoter undertakes that it has no right toeradditions or to put up additional structure(syvemere in
the Project after the building plan, layout plaanation plan and specifications, amenities andifies has been
approved by the competent authority(ies) and disdpexcept for as provided in the Act.

PROMOTER SHALL NOT MORTGAGE OR CREATE A CHARGE:

After the Promoter executes this Agreement he shmit mortgage or create a charge on the
[Apartment/Plot/Building] and if any such mortgagrecharge is made or created then notwithstandiythang
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contained in any other law for the time being incéy such mortgage or charge shall not affect igitet and
interest of the Allottee who has taken or agreet@dke such [Apartment/Plot/Building].

19. APARTMENT OWNERSHIP ACT (OF THE RELEVANT STATE):

The Promoter has assured the Allottees that thegirm its entirety is in accordance with the psians of the
Pleasg insert the name of the state Apartment
Ownership] Act). The Promoter showing compliance of various laggdtations as applicable in

20. BINDING EFFECT:

Forwarding this Agreement to the Allottee by themoter does not create a binding obligation onpidue of
the Promoter or the Allottee until, firstly, thelditee signs and delivers this Agreement with ladl schedules
along with the payments due as stipulated in tharfeat Plan within 30 (thirty) days from the datereteipt by
the Allottee and secondly, appears for registratibthe same before the concerned Sub-Registrar
(specify the address of the Sub-Registrar) as amehwintimated by the Promoter. If the Allottee(a)ld to
execute and deliver to the Promoter this Agreemsétiitin 30 (thirty) days from the date of its recely the
Allottee and/or appear before the Sub-Registraitforegistration as and when intimated by the Ritem then
the Promoter shall serve a notice to the Allottreréctifying the default, which if not rectifieditivin 30 (thirty)
days from the date of its receipt by the Allottapplication of the Allottee shall be treated ascetied and all
sums deposited by the Allottee in connection thétewcluding the booking amount shall be returtedhe
Allottee without any interest or compensation whater.

21. ENTIRE AGREEMENT:

This Agreement, along with its schedules, congfiuhe entire Agreement between the Parties wipect to
the subject matter hereof and supersedes any dmnmhdgrstandings, any other agreements, allotnetter]
correspondences, arrangements whether written @y rany, between the Parties in regard to thiel sa
apartment/plot/building, as the case may be.

22. RIGHT TO AMEND:
This Agreement may only be amended through writtamsent of the Parties.

23. PROVISIONS OF THIS AGREEMENT APPLICABLE ON ALLOTTEE |/ SUBSEQUENT
ALLOTTEES:

It is clearly understood and so agreed by and lesivikee Parties hereto that all the provisions é¢oathherein
and the obligations arising hereunder in respecthef [Apartment/Plot] and the Project shall equdlly
applicable to and enforceable against and by abgefjuent Allottees of the [Apartment/Plot], in casea
transfer, as the said obligations go along with[&gartment/Plot] for all intents and purposes.

24. WAIVER NOT A LIMITATION TO ENFORCE:

24.1  The Promoter may, at its sole option and discretidthout prejudice to its rights as set out irsthigreement,
waive the breach by the Allottee in not making paws as per the Payment Plan [Annexure C] including
waiving the payment of interest for delayed paym#ns made clear and so agreed by the Allotte¢ ¢lxercise
of discretion by the Promoter in the case of orletfde shall not be construed to be a precedentarunding
on the Promoter to exercise such discretion ircise of other Allottees.

24.2  Failure on the part of the Parties to enforce gttame or for any period of time the provisions dw@frshall not
be construed to be a waiver of any provisions dhefright thereafter to enforce each and everyigian.

25. SEVERABILITY:

If any provision of this Agreement shall be detered to be void or unenforceable under the Act erRinles
and Regulations made thereunder or under otheicapjg laws, such provisions of the Agreement shall
deemed amended or deleted in so far as reasomatggdistent with the purpose of this Agreement tanthe
extent necessary to conform to Act or the RulesRedulations made thereunder or the applicable davhe
case may be, and the remaining provisions of tigiedment shall remain valid and enforceable ascgipé at
the time of execution of this Agreement.

26. METHOD OF CALCULATION OF PROPORTIONATE SHARE WHEREV ER REFERRED TO IN
THE AGREEMENT:

Wherever in this Agreement it is stipulated that tilottee has to make any payment, in common witter
Allottee(s) in Project, the same shall be the proipo which the carpet area of the [Apartment/Phwhrs to the
total carpet area of all the [Apartments/Plotsihiea Project.
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27.

28.

29.

30.

31.

32.

33.

FURTHER ASSURANCES:

Both Parties agree that they shall execute, acladye and deliver to the other such instrumentstakel such
other actions, in additions to the instruments actibns specifically provided for herein, as mayr&asonably
required in order to effectuate the provisionstag tAgreement or of any transaction contemplatediheor to
confirm or perfect any right to be created or tfaned hereunder or pursuant to any such transactio

PLACE OF EXECUTION:

The execution of this Agreement shall be complatéy aupon its execution by the Promoter through its
authorized signatory at the Promoter’s Office, bs@me other place, which may be mutually agreddden
the Promoter and the Allottee, in after the Agreement is duly executed by thettde
and the Promoter or simultaneously with the executiie said Agreement shall be registered at theeaéf the
Sub-Registrar at (specify the addvéshe Sub-Registrar). Hence this Agreement shall
deemed to have been executed at .

NOTICES:

That all notices to be served on the Allottee amel Promoter as contemplated by this Agreement sleall
deemed to have been duly served if sent to thett@door the Promoter by Registered Post at thepagtive
addresses specified below:

Name of Allottee
(Allottee Address)

M/s Promoter name

(Promoter Address)

It shall be the duty of the Allottee and the Proandb inform each other of any change in addrebsesyuent to
the execution of this Agreement in the above addbgsRegistered Post failing which all communicagi@and
letters posted at the above address shall be detenfexve been received by the promoter or the tikntas the
case may be.

JOINT ALLOTTEES:

That in case there are Joint Allottees all commationis shall be sent by the Promoter to the Alottdose
name appears first and at the address given byhbmwhich shall for all intents and purposes tositer as
properly served on all the Allottees.

SAVINGS:

Any application letter, allotment letter, agreememtany other document signed by the allotteeegpect of the
apartment, plot or building, as the case may her pv the execution and registration of this Agnemt for Sale
for such apartment, plot or building, as the casg be, shall not be construed to limit the rightd aterests of
the allottee under the Agreement for Sale or uttteAct or the rules or the regulations made thedet

GOVERNING LAW:

That the rights and obligations of the parties urnmlearising out of this Agreement shall be corstirand
enforced in accordance with the Act and the RulesRegulations made thereunder including otheriegipe
laws of India for the time being in force.

DISPUTE RESOLUTION:

All or any disputes arising out or touching uponimrrelation to the terms and conditions of thisrégment,
including the interpretation and validity of theres thereof and the respective rights and obligatiof the
Parties, shall be settled amicably by mutual disicus failing which the same shall be settled tigfodhe
adjudicating officer appointed under the Act.

[Please insert any other terms and conditions as per the contractual understanding between the parties,
however, please ensure that such additional terms and conditions are not in derogation of or inconsistent with
the terms and conditions set out above or the Act and the Rules and Regulations made thereunder ]

IN WITNESS WHEREOF parties hereinabove named hatv¢heir respective hands and signed this Agreefoergale

at

(city/town name) in the presence of attesting witness, signing ak sa the day first

above written.



28

THE GAZETTE OF INDIA : EXTRAORDINARY [RRT II—SEC. 3(i)]

SIGNED AND DELIVERED BY THE WITHIN NAMED:

Allottee: (including joint buyers)

(1) Signature

Please affix
photograph and

sign across the

Name photograph
Address
(2) Signature Please affix

photograph and

Name .
sign across the
Address photograph
SIGNED AND DELIVERED BY THE WITHIN NAMED:
Please affix

Promoter:

(1) Signature (Authorised Signatory)

Name

photograph and
sign across the
photograph

Address

At

on in the presence of:

WITNESSES:

1. Signature

Name

Address

2. Signature

Name

Address
SCHEDULE ‘A’ -

SCHEDULE ‘B’ -
SCHEDULE ‘C’ -

SCHEDULE ‘D’ —

SCHEDULE ‘E’ —

PLEASE INSERT DESCRIPTION OF THE [APARTMENT/PLOT] ND THE
GARAGE/COVERED PARKING (IF APPLICABLE) ALONG WITH BUNDARIES IN
ALL FOUR DIRECTIONS

FLOOR PLAN OF THE APARTMENT
PAYMENT PLAN

SPECIFICATIONS, AMENITIES, FACILITIES (WHICH AR PART OF THE
APARTMENT/PLOT)

SPECIFICATIONS, AMENITIES, FACILITIES (WHICH AR PART OF THE PROJECT)

[The ‘Schedules’ to this Agreement for Sale shalbls agreed to between the Parties]

[F. No. 0-17034/18/2009-H]
RAJIV RANJAN MISHRA, Jt. Secy.

* or such other certificate by whatever name caiésdied by the competent authority.
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